THE KHADI AND VILLAGE INDUSTRIES COMMISSION
(AMENDMENT) ACT, 1987

No. 12 or 1987

[15th May 1987.]

An Act further to amend the Khadi and Village Industries Com-
A mission Act, 1956.

Bt it enacted by Parliament in the Thirty-eighth Year of the
,Republic of India as follows:— :

1 (1) This Act may be called the Khadi and Village Industries Com-  Short
‘mission (Amendment) Act, 1987. s title and

commence-

t.
(2) It shall come into force on such date’ as the Central Government men

may, by notification in the Ofﬁciaﬁazette appoint, and different dates’
may be appomted for different prov1s1ons of thig Act:

2. In sectmn 2 of the Khadi and V111age Industries Commlssmn Act, Amend-

610f 1955, 1996 (heremafter referred to as the principal Act),— s’:‘;?::fz

(a) after clause (c), the following. clause shall be ' inserted,
" namely:— , '

Sy oy

N f“'('é‘(j:‘)l “fixed capital investment” includes investment in plant
and fflachihery and land and building of an industry;’;

(b) in clause (e), the words “and the vice-chairman” shall be
omltted

(c) after clause (f), the following clause shall be inserted,
_ namely:—

(ff) “rural area means the area comprised in any village,
and includes the area comprised in any town, the population of
which does not exceed ten thousand or such other figure as the
Central Government may specify from time to time;’;

(d) clause (g) shall be omitted;
(e) clause (gg) shall be omitted;

L
i

1 24-7-1987 V de Notification No. S. 0. 738 (B), dated 24-7-1987 (except sections 11 to 13
(both inclusive).

g 1r4-1988 Vide Natification No. S. 0. 882 (B), dated 5-10-1987 (in respeat of sectlons 11

. to 13 (both mclusxye)

iy it
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(f) for clause (h), the following clause shall be substituted,
namely; — ‘
‘(h) “village industry” means,—

4
LR

(i) any industry locdteéd in a rural area which produces
any goods or renders any service with or without the use
of power and in which the fixed capital investment per head
of an artisan or a worker does not exceed fifteen thousand
rupees or such othier 8umi as imay, by notification in the
Official Gazette, be specified from time to time by the
Central Government:

Provided that any industry specified in the Schedule
and located in an area other than a rural area and recogni-
sed as a village industry at any time before the commence-
ment of the Khadi and Village Industries Commission
(Ammendmerit) Act, 1987 shall, notwithstanding anything
contained in this sub-clause, contihue to be a village indus-
try under this Act

(it) any other non-manufacturingy tnit éstablishtﬁi for
the sole purpose of promoting, mamtamlng, assisting, .ser-
yieing (including mother units) or rhanaging any vﬂlage,

industry;’.
Omis. 3, Section 3 of the principal Act shall be omitted.
ston o . ’
section &, .
Amendment 4. In section 4 of the principal Act, for sub-sections (2) and (3) the

::eu-o'n 4  Tollowing sub-sectiong shall be substituted, nanmly 2

“(2) The Commission shall consist of the following members
appbinted by the Central Govertiment, namely:== '

(a) six non-official members having specialised knowledge
atid experiente of khadi and village industries and representing
stich §i% gedgraphical zones of the country, as may be prescribed;

' (b) two non-official members having expert knowledge and
experience in one or more of the following disciplines, namely: -

Economics, Planning, Rural Development, Sciéthice and
Technology or Technica] Fducation and Training;

{¢) bne Financial Adviser, who shall also be the Chtef
Actounts Officer of the Commission, ex officio; and

(d) a Chief Executive Officer, eoc’ojﬁciO'

Provided that the ex officio members shall not have the
right to vote in any of the matters discussed at a meeting of
the Commission.

(3) The Central Government may appoint‘ one of the mefmbers
appointed under clause (a) of sub-section (2) to be the chairman who
shall be a full-time member.”.
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(Amendment)

5. For sections 5 and 6 of the pr1nc1pa1 Act the following sections
shall be substituted, namely:-— ' :

“5, (1) The Chief Executive Officer appointed under clause (d}
of sub-section (2) of section 4 shall exercise powers of general
superintendence over the affairs of the Commission and its day-to-day
management under the direction and control of the chairman.

(2) The Chief Executive Officer shall be responsible for the
furnishing of all returns, reports and statements required to be
furnished to the Central Government under section 24.

(3) It shall be the duty of the Chief Executive Officer to place
before the Commission for its consideration and decision any matter

of financial import if the Financial Adviser suggests to him in writing

that such matter be placed before the Commission,

5A. The Financial Adviser appointed under clause (c) of sub-
section (2) of section 4 shall be in charge of all financial matters of
the Commission including its budget, accounts and audit and it shall
.be the duty of the Financial Adviser to bring to the notiee of the
Commission through the Chief Executive Officer any matter of
financial import, which, in hig opinion, requires consideration and
decision by the Commission.

6. A person shall be disqualified for being appomted as, and for
bemg, a member of the Commission—

(a) if he is, or is found to be a lunatic or a person of un-
sound mind; or ' ' '

(b) if he has been adJudged insolvent; or

(¢) if he has been convicted of an offence ihvolving_ ‘moral
turpitude; or -

(d) if he has any financial interest in any subsisting contract
-made with or in any work being done by the Commission, except
as a shareholder (other than a Director), in a company as defined
1 of 1956, in section 3 of the Companies Act, 1956:

Provided that where he is a shareholder, he shall disclose to
thé Central Government, the nature and extent ‘of shares held
by him in such a company; or

, ..(e) if he has any financial 1nferést in ;iny_ bus_i,ness,.' ‘under-
taking dealing with or any other village industry specified or
deemed to be specified in the Schedule to the Act. '

'6A. The Central Goverhment,may, by notification in fhe Official
Gazette, remove from office any member of the CommisSidn who—

(a) is or becomes subject to any of the disqualifications men-
tioned in section 6; or

(b) in the opinion of the Central Government, has failed or
1s unable to carry out his dutles or .
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(c) absents himself from three consecutive meetings of
the Commission without the leave of the Commission:

Provided that before issuing any such notification, the Central
Government shall give an opportunity to the member concerned to
show cause against sucn rémoval.”, .

© 6: In sectionn 12 of the prmmpal Act; for sub-seetion (2), the followmg
sub-sectiori shall be substituted, hamely: —

“«(8) The chaifmah of, ifi WS absénics; ahy tiember (bfher than
an & offitio member) choséh By the membets present fiom among
themselves, shall preside at & teeting of the Cormmission.”.

7. For section 13 of the principil Act, the followihg sectioh shall be
oubsh*uted namely: —

11X}

i3, (1) Every member of the Commission, other than an ex
officio member, shall hold office for a term of five years:

Provided that the chdiriman shall, soiwithstanding the expiration

of his teriti, continue to hold office until his successor &ntérs upon his
office,

(2) The terms and conditions of service of the chairman, Chief
BExecutive Officer, Fifiancial Adviseéf and other members §hall be
such as may be prescribed.”. ¥

'8, In section 14 of the principal Adt,—
(@) sub-section (I) shali be omitted;

_ (b) in sub-section (2), the brackets and figure “(2)” and the
prdV1so shall be orn1’cted

9. For section 15 of the prineipal Act, the fellowing section shall be
substituted; namely: — :

“15. (1) Subject to the prov1s1ons of this Act, the functiong of
the Commission shall generahy be to plan, promote, organise and
assist in the establishment and development of khadi and village
industriey in the rufal afka 17 toordifiation Wwith other agencies
eHpaged it rural developmsnt wherever necessary. '

(2) In part1cular and without prejudice to Lhe generahty of the

fbregoing power, the Commissiori may také siich othér steps as it
may think ft—

(8) to ﬁlah anld 6tganise traifilig of persons emp‘oyed or
desirous of seeking employment in khadi and village industries;

4 (B) to bulla up reserves of Faw tiatéiials ang implements
and supply them to persois efigaged or likely to be engaged in
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production of handspun yary @r khadi, or v11],age mdustrles at
such rates as the Commission may dec1de,

3

(c) to encourage and assist in the creatmn of common ser-
vice facilities for the processing of raw materials or semi-finished
goods and for otherwise facijlitating production.and marketing
of khadi or products of village industries; : :

(d) to promote the sale and marketing of khadi of products
of village indusiries or handicrafts gnd for this purpose forge
links with established marketmg agenmes wherever _ necessary
and feasible;

(e) to encourage and promote research in the technology
used in khadi and village industries, including the use-of non-
conventional energy and electric power with 3 view to inereasing
productivity, eliminating drudgery and otherwise enhaneing their
competitive capacity and to arrange for dissemination of sallent
results obtained from such research;

(f) to undertake dlrectly or through other agencies studles
of the problems of khadi or village 1ndUstr1es

(g) to provide financial assistance to mst;tutlons or - persons
engaged in the development and operation of khadi or village
industries and guide them through supply of designs, prototypes
and other technical information for the purpose of producing .
goods and services for which there is effective demand in the
opinion of the Commission;

(h) to undertake experiments or pllot projeets which in the
opinion of the Commission are necessary for the development
of khadi and village industries;

() to establish and maintain separate orgamsatlons for the
purpose of carrymg out any or all of the above matters,

‘ , I (j) to promote and encourage cooperative efforts among the
manufacturers of khadi or persons engaged in village industries;

! : (k) to ensure genuineness and ‘'to seét .up standards of
i quality and ensure that products of khadi and village industries
do conform to the said standards, including issue of certificates
or letters of recognition to the concerned persons; and

' ' (1) to carry out any other matters incidental to the above ?

' 10. In section 17A of the principal Act, for the words “or the develop-  Amend.
’ ment of village industries”, the words “the development of village indus-  ment of
tries or the development of khadi and village industries” shall be sub- section17A.

stituted. o
11. In section 18 of the principal Act, for sub-sections (7), (I14) and  Amend-
(1B), the following sub-sections shall be substituted, namely:— - ment of

: section
“(1) The Commission shall have three separate funds to bhe. i3,

. ealled the khadi fund. the village industries ‘r‘und and the general
and miscellaneoys fund. _
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(14) There shall be credited,—

(a) to the khadi fund, all sums received by the Commission
for the purposes relating to knadi;

(b) to the village industries fund, all sums received by the
Commission for the purposes relating to village industries and
_ products of handicrafts;

(c) to the general and miscellaneoug fund, all other sums
received by the Commission: :

Provided that if the amount available in any of the said funds is
in excess of the requirements of that fund and the amount available
in any other of the said funds is insufficient to meet the requirements
of that fund, the Commission may, with the previous approval of
the Central Government, transfer from the first mentioned fund the

excess amount or such part thereof as may be necessary to the other
fund, f

Erpionation.—For the purpose of computing the amount in.any
 of the said funds, the amount received under section 17A shall not be
“taken into account.

\(lB) The sumg credited under sub-section (I),—

(@) to the khadi fund, shall be applied for the purposes
relating to khadi;

(b) to the village industries fund, shall be applead for the

purposes relatmg to wvillage 1ndustnes and products of handi-
crafts;

(¢) to the general and miscellaneous fund, shall be applied
for the purposes relating to khadi and village 1ndustr1es and for
meetmg the salary, allowances and other remuneration of the
members, officers and other employees of the Commission and

. other administrative expenses of the Commission.”,

12. In section 19A of the principal Act, in sub-section (1), for the

qvords “two funds”, the words “three funds” shall be substituted.

13. In section 20 of the principal Act,—

(a) in sub-section (I),—

() for the words “two separate budgeis”, the words “three
separate budgets” shall be substituted;

(i1) for the words “and the village industrieg bu’dg‘ét’k’ " the
words “, the village industries budget and the general and Imis-
cellaneOus budget” shall be substituited;

(@#41) for the words “and village industries respectlvely” the
words village industries and products of handicrafts ahd khadi
and village industries respectively” shall be substituted:
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i © (b) for sub-section (3), the following sub-section shall be subs-
tituted, namely:—

_ *(3) The Commission may within the respective limits of
the khadi budget, the village industries budget and the general
and miscellaneous budget, sanction any reappropriation from one
- head of expenditure to another or from a provision made for one
scheme to®that in respect of another, but subject to the proviso
to sub-section (I) of section 18, in no case shall a reappropriation
of fund be made from one budget to any of the other two
budgets: :

Provided that no reappropriation from the head “Loan” to
any other head of expenditure and vice versa in any of the
budgets shall be sanctioned by the Commission, except with the
previous approval of the Central Government.’;

(c) in sub-section (4), for the words “elther budget”, the words
“the budget” shall be substituted.

14. In section 26 of the principal Act,—
(@) in sub-section (2),—

(i) for clause (a), the following clause shall be substituted,
namely: —

“(a) the manner of filling casual vacancies among-the
members of the Commission and the terms and conditions of
service of the chairman, the Chief Executive Officer, the
Financial Adviser and other members of the Commission
including the salary and allowances to be paid to them and
the travelling and da11y allowances to be drawn by them
when they are on tour;”

(ii) in clause (b), the wordg “the disqualifications for mem-
bership of the Commission and” shall be omitted;

(ii1) clause {cc) and clause (d) shall be gmitted;
{b) sub-section (3) shall be omitted.
15, In section 27 of the principal Act,—

{¢) in sub-section (2), in clauses (a) and (¢), for the words
“the Secretary”, the words “the Chief Executive Officer” shall be
substituted; and

(b) after sub-section (2), the following sub-section shall be

inserted and shall be deemed always to have been inserted, namely:—
Ve

- “(24) The power to make regulations under this sectiorr with

respect to the terms and conditions of service and the scales of
pay and pension to be paid to the employees of the Commission
shall include the power to give retrospective effect from a date
not earlier than the commencement of this Act, to such regula-
tions or any of them but no retrospective effect shall be given

Amend-
ment of
section 26.

Amendment
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~toany such regulation se’as to prejudicially affeet -the interest
of any person to whom such regulation may: ke: appligable,”.

Insertion 16. In the prineipal Act, after: seetion 27, ‘the follbwmg sectmn shall
Of new sec- be 1nserted namely — ‘

tion 28. . e E : C RN :

Rules and “28 Every rule and every regulatlon made under ths Act shall
regulations be laid, as soon ‘as may be after it is.made; befofe each House of
~ o be Jaid Parliament, while it is in session; fora totel period of thirty days
before Par- which may be cpmprised in one sessioil or in two or more succes-

liament. . . . . . . T
v sive sessions, and if, before the expiry of the session immediately

following the session or the successive sessiong aforesaid, both
Houses agree in making any qu1ﬁcatlon in the rule or regulatmn
or both Houses agree that the’ rule or regulatron should no‘c’ be made,
the rule or regulatlon shall theregf’fer have effect only in “$lich modi-
fled form or be of no effect, as the case may be; so, however, that any
such meodification or annulment shall e wlthout p;eJudlce to the
validity of anythmg previously dene under that rule or regulatmn

Amend- 17. in the Schedule to the -pringipal-Agt,.fer -the -heading “[See
ment of ections 2(h) and 3(1))”’, the heading “[See sectlon Z(h)]” shall be
the Sch substltuted

dule,




